FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
BIG FLICKS PRIVATE LIMITED
OPERATING IN THE FILM PRODUCTION, FILM MANUFACTURING, AND
CINEMA INFRASTRUCTURE INDUSTRY AT MUMBAI

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

Sr.
No.

RELEVANT PARTICULARS

1.

Name of the corporate debtor
along with PAN & CIN/ ELP-Ne-

Big Flicks Private Limited
CIN: Ug2120MH2007PTC168172
PAN: AADCBo671Q

Address of the registered office

Regd. Office: 502, Plot No. 91/94 Prabhat
Colony, Santacruz (East), Mumbai City,
Mumbai, Maharashtra, India, 400055

Y

URL of website

Not Available

Details of place where majority
of fixed assets are located

As per the audited financial statements for
FY 2024-25, the Corporate Debtor does not
own any fixed assets.

Installed capacity of main
products/ services

The Corporate Debtor has no installed
capacity for its main products/services.

Quantity and value of main
products/ services sold in last
financial year

Revenue from operations amounted to Rs.
21,301 as per the audited financial statements
for the financial year 2024-25.

Number of
workmen

employees/

No information available

Further details including last
available financial statements
(with schedules) of two years,

lists of creditors are available at
URL:

Details can be sought by sending email at
cirp.bigflicks@npvinsolvency.in

Eligibility for resolution
applicants  under  section
25(2)(h) of the Code is available
at URL:

Details can be sought by sending email at
cirp.bigflicks@npvinsolvency.in

10.

Last date for receipt of
expression of interest

09-08-2026

11.

Date of issue of provisional list
of  prospective  resolution
applicants

11-08-2026

12.

Last date for submission of
objections to provisional list

16-08-2026




13.

Date of issue of final list of | 18-08-2026
prospective resolution

applicants

14.

Date of issue of information | 20-08-2026
memorandum, evaluation
matrix and request for
resolution plans to prospective
resolution applicants

15.

Last date for submission of |19-09-2026
resolution plans

16.

Process email id to submit | cirp.bigflicks@npvinsolvency.in
Expression of Interest

17.

Details of the corporate debtor’s | As per the Record Available Corporate
registration status as MSME. Debtor does not have MSME Registration

IPE - NPV Insolvency Professionals Private Limited

(Formerly Known as Mantrah Insolvency Professionals Private Limited)
Through its Director - Mr. Ritesh Prakash Adatiya

Resolution Professional

Big Flicks Private Limited (In CIRP)

IBBI Reg. No: IBBI/IPE-0040/IPA-2/2022-23/50021

Validity of AFA: December 31, 2026

Email for Correspondence - cirp.bigflicks@npvinsolvency.in

Date: July 25, 2026

Place: Mumbai
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PUBLIC NOTICE
rovisions of Section 102 of the Insolvency and Bankruptey Cote, 2015 and as per
ctions of the Hon'ble Mational Company Law Tribunal. Division Bench -1, Mumball
FOR m mwnon OF THE tNIHUHa ur
\UDHARY PERSOM A.l

RELEVANT PARTICULARS
| Ms_ Kajal Vikas Chaudhary

| Fiat Ma. 27, Tth Fowr, Building No, 45-D, Venas
| Apartment Ca-op Hoysing oty Lid,

| Or. R.G, Thadani Marg, Worli Sea Fag

1, | Narne of Pessoral Guaranior
2. hidiese of Person Guarantor

el of Oroar of
Auhority

I Divsion
‘onter a0, CR{E)

dieating

| Bench ~ 1, My
MO, 560 01 2025
| 15.07.2026 (Order copy received on 29,07 20261

Dk of commancemant of insalency
| Resqlutan Protess

Name and Registration Numaer of the.

nsefvency Professiond scting as

| r, Driren s Shan
BBIAPA-0OVIP-POOZE02017-18/10419

Resoluion Professionat
6. | Address-and E-mail of the Aesalution | 702 Matushres Agariment, flear Nstraj Studio
Professional, as registersd with fhe Sir M. V. Road, Ander — East, Mumbai—
L 40006,
|Sssagsshan
7. | hidress and E-mail fo bevsed for | 702, Matushree Apari MNear Watraj Studio.
correspandence with the Sesolition SuM . Road. Anche ~ Ezst. Mumibai—
Professianal 400069,
Mkwmm.l il cam
8. | Last date for subemiission of Ciams
8. Retevant Fonms Unk nms i ] gow infuproads’

downloads|IRP_Reg Form_B.docx

PUBLIC NOTICE
PARAKKOTT INVESTMENTS INDIA PRIVATE LIMITED (IN LIGUIDATION)
al Estale, L.B.S. Marg, Neas An nruma.m\-
086

Date of E-Auction Pablic Announcemant — 25th Jul‘ 2026
For yction of t:
il o s s whete s i, sl Wit
recaurse basis®, urder the provisioas of e
Order o the Hon'bs Natianal Company L

on & stantskang
e basis”, ‘Whatever thre s basls” and "Wt any
alveacy and Barkrupicy Code, 2016 ("Code”) iy an
i, Mumbal Bench { NOLT) dated 03rg January

2025
Date of E-Auction - 20thAugust 2026 from 2:00 PM 1o 04:00 PM

FORI
PUBLIC ANNOUNCEMENT
{Regulation 12 of the Insalvency and Bankruptcy Board o
(Liguidation Process) Reguiations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
SHRIRAM CEMENT LIMITED,

Si PARTICULARS | DETAILS

dia

| 3)
|SHRIRAM CEMENT LIMITED
|SHRIRAM CEMENT LIMIT

glenmark
GLENMARK PHARMACEUTICALS LIMITED
Registered Office: 82, Mahatami Chambers, 22
hulabhai Desai Road, Mumbal - 400 026,
Eamnrite Office: Glanmark House, B. D, Sawan! Marg, Chakala,
off v.e»:,.em Express Highway, Andher (£), Mumba - 400099
Tel No.: #9122 401 9959 FilM? +51 22 4016 0985

(2)
1._|Name of corporate debior
of

Pursuant fa Requiation 32 of he |Nr,my and "(amrnnm Boand ¢ Indla (Lioy ) Z |Dateof 27.04.2000.

Requiations, 2016, Pum ot ISt rom cororate debtor

st P i tonSamaene| |7 which ROGC Ahmadabad

asstor /s, Parakdt vese &

Sale o =" "Whitevar thara Is basis" and "No F:g:;g:::;mfﬂr;;stemd

recowrss basis'. 3s owned by Ms Parakiaott Ivestmants inda Privaté Limaed (in Imnldmnrl =

forming partot e Ligudaioa e Liguioator 4. |Corporate Identity No. { UZB340G2000PLCOS7 886

Limited Liability Identification

the E-auction platiore o web postat hps: No. of corporate deblor
GATE OF THE AUGTION _ 20TH AUGUST, 2028 5 |Audress o the regislered | Registered Office: 5, No, 47IP,
office and principal office (T |Village: Hadad, Taluka; Danta,
ASSETS Ineremantal {any) of corporate debtar District: Banaskantha, Hadad,
Value (INA) Gujara!, India, 385110
e e e O . |Date of ciasurs of Insatvency |21.07.20:

First Fioor, bearing Muni 158369
Azis Ganj Bahadurgarhy Rnad Delfa —
110006 on *a5 is whereis”, "as is whatis*
“whatever thereis™ and*norecouse” bass

Hotica is ereby wiven that the National Company Law Tribunal, Division Banch-1, Mumbai,

has ordersd tha commencement of the insalvency resefution process of Ms. Kajal Vikes

Chaudhary, persanal quaranior o NS Card Pro Sahulions Private Limited, on 16.07. 2026

(Ordler eopy Tecetved an 21,07 2026) ws 1000 the Islvency ind Bankiptey Code, 2016,

The creditors af Ms. Kaial Vikas Chaudhary, personal ntar to-Mis Gard Fro Solutioris.

Privata Umited, ars fessby called Lgan ta-submit thelr ciaims with proot o or hefore
08,2026 1011 ¢ reistared §ost ot speed

post or Gauriar
Hote: peral

ImpartantNotes:

1. The Liquidatar sha corduct 1t
Wt ot A (o |0 e e e 0 2404
Liguidation Procsss Requiatians hioagh £+ Auction Pr s basia", "Ns is
Wl s Wittt e "Ho rouets i .rwgh o 1k
BrOViOer 5 BBt SUCOR a0 at T wed DOrtal (s /baBnknes £y |
Toe e o4 ne £ ey and el rdaurlo8d I g E-Aucson process documen The

Baanknet suction piaform Tho

anamsm‘lswanwms oo phricisld
Tne. Liecmr Soi B8 sbeilitn oLl W sied 3G o0 0 D
aﬂ.mnm pastoarecancel/mpdify tne 2-guction ar wiihdraiw any assels thereol from
i Ea.sws\aqrwlli\wussr“nnumv cason thaveot

|Resalution Process

Website: Email: comgiian
CIN: LEJZEQMH(BTTPLCDIEM
NOTICE TO SHAREHOLDERS
For transfer of equity shares to the
Investor Education and Protection Fund (IEPF)

{As per Section 124(6) of the Companies Act, 2013)
Interms of the requirement of Section 124(6) of the Companies Act. 2013
read with Investor Education and Protection Fund Authority (Accounting,
Audit. Transfer and Refund) Rules 2016 (‘the Rules’), the Company is
required to transfer the shares in respect of which the dividend remains
unpaid or unciaimed for a period of seven consecutive years 1o the IEPF
Account established by the Cantral Govemmant.

The Company has sent individual communication ta the concerned

7, |Uuidation commencement
date of corperate debtor

B. [Name and registration number |Mr. Bihari Lal Chakravarti

of the insolvancy professional |Reg.No:

acting as liquidator BBIIPA-D02/1P-ND063/2013-
2020112776

Address: D-54, First Floor, Defence
Colony, New Dathi-110024

Emai

EN Aﬂﬁmss am} a-mail of the
ragistered wilh

com
o be used | Address: D-54, First Ficar, Defence
Calony, New Defhi-110024

Email I

Iig: com

10, {Address and e-m:
{fec correspondance with the
[fquidatr

Bk Secion 351 cl i o

200 ot the Code.

Igible’
a5 amence \mmlml.nnms]
it he mentioned i the detaled E-

Dhiren S Shah
Resolulion Professional

W maticl e fariiviog i fon prisiant

Kojal Vikas Chaudbory

Personal Guaranlar 1o Ws Gard Pro Salalions Private Limited
1BB1PA-001/IB-PODZ20/2017- 181 0418

ion far Assignment (AFA) walid p 10 3181 Desember 2027

Date: 25.07.2026

Place: Mumbal Authoriz

(&
Amal Ltd

Savarkar Marg, Dadar (Wesf), Mumbsi <0028, Maharashira, Iniia
491 22) 62559700 | www amalcoin
L24100MH1874PLCD1 7584

310 B, Veer

o
s 8o Code e Xl
atinys i

bty
1Fthe prospectva binderis faund ingl gible

i -

paym o wilbe Tuessiay, August
1B, 2028, 1l 08:00 PM. heough i £-auction Piatfarm anly

Sd/-
§. Gopadakrishnan
Liquidatar o1 Pacakkelt Iovestmants ndia Privale Linitod

Date: 24th July 2028
Place: - Mumbal Rogistration Ho.- 1BBL/IPA-D02/1P-NOD151/2017- 18710308

NOTICE
MNOTIGE is hersby given that the 52 Annual General Mesting (AGM) of the
members o the Campany il be ha\d on Friday, August 14, 2026 &t 10:30 am

ual means (Y, in

vithapplcable provisions of e L‘nmp.\meﬁ Act, 2013 and In compliance with
the e May 05, 2020, read
‘wrlh cirGular number 03/2025 daled ha}zle'nberEZ 2025, issuad by the Ministry
of Corporate Affairs read with relavant provisions of the Securities and
Exchange Board of India (Lisling Obligations and Disclosure Hequirements)
Regulations, 2015 (the e-AGM provisions)
The integrated annual rport 2025-26 Including Notice of the AGM which
Includes ihe process and manner of atiending the Annual General Meeiing
thiough VG and e-voting sind othar documents was send on July 22, 2026 1o the
members in accardance with the 8-AGM provigions. The integraled annual
raport can be downloaded from the fallowing websile links:

s, amal.co.inipdiiAnnual_report/Annual_Report_2025_26.pdl

The Cempany is pleased to provide 1o he Members the facilly to exercise ineir
rightio vole prior fo AGM and during AG by elecironi: means and the business
may be transacted through ramote e-voting services provided by Central
Dépasitory Senvices (India} Lid. Remota e-voting will commence on August
11,2026 a1 09:00 am and wil enclon Augus? 13, 2026 a1 05:00 m, The Members
holding shares on Frigay, August 07, 2026 (cul-off date) will be entifled to
expreiss their voling Fights Hirough emote o-woting. The remate a-voling will
notbe allowad beyond is end time. The Members exarcising fo vote through
remate e-vating CaN attend the AGM but wil notbe alowed o vote again during
thie AGM. Only the Members who have not caist thelr votes through remate -
woling may cast thelr voles during the AGM by altending the AGM through VC.
Any persan, who becomes a Member after the dispalch of notice and holding
shares as on the cul-oll date, may obiain the login detalls | sequenca number
by sending a request at sec® amal.ca.in

In case of queries of issugs ragarding e-vating or attanding the meating

through VC.p Wr Ankil Mankodi, Gomp: v, Amal Lid
on E-mail address: secamal.co.in

FcrAmaHJd

(Aanunkodll

Juky24, 2028 Gompany Secrotary

FURM G

INVITATION FOR EXPRESSION OF INTEREST FOR
BIG FLICKS PRIVATE LIMITED
INTHE FILM PRODUCTION, FILM MANUFACTURING, AND

INEMA INFRASTRUCTURE INDUSTS T MUMBAI
lation (1) o requiatio An{lhplnfn:unnw and aanm.pz[, Baard of

nEI.Ev.th PARTICULARS

Name of the corparate debter | Big Flicks Private Limited
alang vith PAN & CIN/LERNe:  |CIN: s oo e 72
PAN:

Address of the ragatered ofiics

3 |URL of website

Datads of place where majoy of
fixed assats are located

As er e audied fnancial stalements
for FY 2004-25, the Corporate Deblor
|_duas not mﬁan_)! ot assets

5 [stated capacty of man
products! services Lﬂnil Ily 'l‘/ n"s.
5. |Quanbly and valus of man Revenua from aperatians amaunted ta

proructs/ services sold in last
financial year

Rs. 21.301 2 per the suditad financial
statements for the financial year 2024-25

o nfer
Deiais =y
i biaficks@npvinsavencyin

et Kyancla s tements
i schecdsy if fwo years.lsta
re avaliable al URL:

Erg.m, for resoiution appiicants | Detals can be sought by sending small at
under section 25(2)h) of the Code sirp.bighicks@npvinsolvency.in
s avaitabio at URL

10Last dale Tor receipl of expression |09-08-2025
rest

A ntc industries limited

* CIN : L70109WB1991PLC053562
Regd. Office: 149, B.T, Road, Kamarhati,
Kolkata-700 058, Ph: +81 7595046813,

e-mail id: invasiars @ ntcind.com, Website: www.nfcind.com
INFi i GARDING ANNUAL GENERAL MEET]

Wambers are heraby informed that the 35th Annual General Meeting
('AGN) of the Campany will be fisid on Tuesday, 25th August, 2026 at
12:30 P.M. (IST) through video conferencing (VG VOther Augio Visual
means (‘OAVM') lo fransact th businesses as set out in fhe Notice of the
AGM which wil be em & Members separately. The venue of the
Masting shall e doeimant 10,68 tho Regizlorsd Diice. o tha Company L8,
at 149, B.T. Aoad, Kamarhati, Kolkata - 700 058
In compliance with the applicable provisions of the Companies Act, 2018
("the Act") and the Rules made thareunder read with the Ministry of
Corporate Affairs "MCA') General Circular Nos. 1412020 dated Bth Aprl
2020, 17/2020 dated 13th April. 2020, 20/2020 dated 5th May, 2020,
0272021 dated 13th January, 2021, 21/2021 dated 14th December, 2021
0202022 cated Bth May, 2022, 10/2022 dated 28th December, 2022
082023 dated 261h September, 2023, 0812024 dated 19th September, 2024
and 03/2025 dated 22nd Seplamber, 2025, and the applicable provisions of
the Securities and Exchange Board of India (Listing Obligations and
Disciosure Requiremants) Requiations, 2015 ("SEB| Listing Requiations’)
read with SEBI Circular Nos SEBIHO/CED/CMDGIR/F202079 dated
12t May, 2020, SEBUHO/CFDICMD1/CIR/P/2021/11 dated 15th January,
2021, SEBUHOICFD/CMD 1/CIR/P/2022/62 dated 13th May, 2022 SEBIVHO
IGFDIPAD-2/PIGIRIZ023/4 dated Sth Janusry, 2023, SEBIHO/GFDICFD-
PaD-2/P/CIR/2023/167 dated 7th October, 2023 and SEBI Circular dated
3rd Oclaber, 2024, respectively isstied by the Securities and Exchange
Board of India, the Company 15 convening its AGM through VCAOAVM
withaut the physical presence of the Members al a common vonue-1o
transact the businesses as set out in tha Notica calling the AGM. Members
will be able to atfend the AGM through VCOAVM or view the ive web cast
at wiww eveling nsdl.comusing thair login credsrtials and thair presence
through the VG facility shall be reckoned for the purpase of quorum under
Section 103 of the Act
Further, in compliance with the above, the Notice of tha 35th AGM along
with the Annual Report for the year ended 315t March, 2026 will be seri
only by electronic mode to those members whose emall address i
registerad with Depository Participant{s) / Registrar & Share Transter Agent
(RTAY / the Company, Members may fote that the Notice of the AGM and
Annual Report for the year ended 31st March, 2026 will also be avallable
on the Company's website al www.nicind.comand on the website ofthe
Stock Excnanges, nhere he equly shares of the Company ars ated, i
bseindla. com/ and of cse-india.com,
Membe\s can attend and participate in ther AGM through VC/OAVM only.
The insituctions for attending he AGM treugh VCIOAVM are pravded
in the Natica
Manner of cx:l\ng vote through Evating :
The Company will be providing remote e-voting facility o all its
Shareholders 1o cast Iheir voles on the businesses as et forth in the
Notice of tha AGM and tha facillty 1o vole through e-voting would also be
made available GUnng the AGM. The Iogin credentials for casting vates
through remate _e-vating and e-voting during the AGM shall be made
available to the Sharehaldars through smail
The Company has avalled the services of National Securities Depasiiory
Limited to fa e-voting and canduct the AGM through VG-The detailed
procedure of casting vates through remote e-votingie-voting during the
AGM for the members holding shatas in physical mode. dematerialised
mode and for membars who have not registered their email address is
provided in the Notice of the AGM,
All documents referred tain the Notica and the Explanatary Statement shall
be mads available siectranically for inspection by the Members of the
Company, withaut payment of faes upto and inciuding the date of AGM.
Members sesking to inspect such documents can send email at
investors@nteind.com mentioning their name, folio no/DP (D and Client
1D atong with the self - attested copy of their PAN card
Manner of registering / updating email addresses :
Wembers holding shares in physical form wha have not registered their email
addresses with the Company / Dapasitory Participant(s) / RTA can abtain
Notice of Ihe Postal Ballot andlor fogin detalis for the Fosial Baliot, by
sonding scannsd copy of the following documants by emali o
com or etachpl
a signed request letter mentioning your name, i e
complate address;
b. selt-attésted scanned copy of the PAN Card: and
o, self-atiested scanned copy of any document (such as Aadhaar Gard,
Driving License, Election |dentity Card, Passport) in support of the
address of the Member as registered with the Compary.
Members holding shares in dematerialised mode, who have not registerer!
updated thelr email addresses with the Depository Particlpants are
laquasted o registeviupdate their smax\ addresses with the Dapository

reslution plans
Process email id to submit
Expression of Infsrest

cirp-bigflicks@npuinsolvency.in

(77| Date of issue of provisianal sl of | 11-08-2026
raspeciive resoluion apphizants
72 Lasl dale for submissian of 608-2025
objactions io provisional fis
T3] Dater of Issue of final list of 18-08-2026
pEClive resalution appicants
74|Data of lssue of information 20-06-2006 iclgariTa Kith Whern
memorandum, evsluation matrix
and request for resalution plans to
ros pective resalution spplicants
75| Last dals for submission of 5052025

7Detaie of the corporate debiors
registration status as MSME.

A per e Record Avalable Carparate
Deblor does not have MSME

IPE - NPV Inselvency Professianals Private Limbed
{Formerly Known as Mantrah knsolvercy Profassionals Private Limited)
T s Sreca - i e P

iheir damat accounts
in case of Ay queas, you may Thint i Fraquently Asked Queslions
(FAGs) for Shareholders and e-voting user manual far Shareholders
available at the download section of www.evoting.nsdl.com or call on toll
free no ;1800 1020 880 and 1800 22 44 30 or 422 4846 7000 send a request
ta Ms. Pallavi Mhalre, Senior Manager at evoling@nsd.com

The Board has not recommended any dividend for the year .ended 31st
March, 2028 far appraval by the Membars al the AGM. However, Mambers
are requested o update their bank details in any case, so that the
information can be usad for future dividend naymem as and when declared
For ntc Industries limited

S

Place: Kalkata

Tanya Bansal
Dated: 25th July, 2026

Company Secretary

1 Proassioral
Big Flsn Frlvah llh\bed (\h C\RPI
1BBI Reg. No: 581/ PA-LE

Date: July 25, 2026
Piacs; Mumbai

mnrm e 7
Emai for Correspandence - cip bigfics=@npvnsolvencyn

Nolice s hereby given thal The Nationsl Company Law Tribunal
{AHMEDABAD- 1.} has ordared the commencement of liquidation of Shriram
Cement Limiled. on 22.07.2026 of Liquidation under section 33 of the cade.
Name and signature of liquidator: Bihari Lal Chakravarti

Date and place: 25.07.2026 and New Delhi

wha hizve nulenwsﬂed the dividend for the financial year
2018-19:and all subsea idends dec! d paid by the Company
which are liable to ba |ran§fermd to IEPF as per the said Rules
A us.l of such sharehmders whe have not encashe«\ their dividends for
year for transfer
Iu [he |EPF Account, \s mspiayed on the websllE of the Company.
Sharehelders am requested to forward the requisite documents as
mentioned in said communication to the Company's Registrar and Share
Transfer Agent on or before October 26, 2026, 1o claim the shares and
unclaimed dividend amount(s). Natice is hereby given that in the absence
of receipt of a valid claim by the shareholder an or before Oclober 28,
e Company would be transferring said shares to [EPF Account
Without furthar notice in accordance with the requirement of said rules
Please note that no claim shall lie against the Company in respect of
unclaimed dividend amount and shares transferred to IEPF pursuant to
the said Rules. Upon such transfer, shareholders can claim the transferred
shares along with dividends from the |EPF Authority, by referring the
pracedure prascribed under the |EPF Rules or for more details visit the
website of IEPF aumcnly at www.iepf.gov.in,

For an; on this matter Donwmd shareholders
may wnte to the Company at gecretar Arma.com or
contact the Company's the Ragistrar & Share Transfer Agent of the
Company i.e. M/s: KFin Technologies Limited at following address:
Selanium Tower B, Plot 31-32, Gachibowli, Financial District,
Nanakramguda, Hyderabad 500 032, Toll Free No. 1800-3454-001,
Email; ginward com, Website! com
For Glenmark Pharmaceuticals Limited
Sdi-

Rashmi Khandelwal
Mumbal, July 24, 2026 Company Secretary & Compliance Officer

Holdings Limited

SATCHMO HOLDINGS LIMITED

CIN: L93000KA2004PLC0O33412
Regd. Office: No. 110, Level 1, A Wing, Andrews Building, M. G. Road, Bangalore - 560 001
Tel : 080 - 22272220 E mail: cs@satchmoholdings.in

STATEMENT OF AUDITED STANDALONE AND CONSOLIDATED FINANCIAL RESULTS
FOR THE FIRST QUARTER ENDED ON 30" JUNE, 2026
Based on the recommendations of the Audit Committee, the Board of Directors of Satchmo Holdings Limited
(the Company") at theirmeeting held on July 24, 2026 have approved the Audited Standalone and Consolidated
financial results of the Company for the first quarter ending 30™ June, 2026 and the same is available on
Company's website at https://satchmoholdings.infinvestor-presentations-and-financials/ and can also be

Place: Bengaluru, India
Date : 24" July 2026

accessed by scanning Quick Response Code given below:

For and an behalf of the Board of Directors of
atchmo H(élg;ngs Limited

Ramesh Karur Raghavendran
Whole time Director
DIN: 03572425

TATEME|

30,2026,

QR code provided below:

=R

Scan the QR code to view
financial results on stock
exchange website of
National Stock Exchange
of India Limited

Scan the QR code
to view financial
results on website
of the Company

Rattanindia

Rattanindia Power Limited
{CIN : L40102DL2007PLC162082)
Registered Office : A-49, Ground Floor, Road No. 4, Mahipalpur, New Delhi-110037
Phone: 011-46611666 ; Email ID: ir_rpl@rattanindia.com ; Website: www.rattanindiapower.com

OF UNAUDITED FINANCIAL RESUL
FOR THE QUARTER ENDED JUNE 3
Rattanindia Power Limited ("the Company") hereby informs that the Board of Directors of the Company at their meeting

held on July 24, 2026 approved the unaudited financial results (standalone and consolidated) for the Quarter Ended June

The financial results alongwith the limited review report of Statutory Auditors have been posted on the Company's wabsite
(hitps:/fwww.rattanindiapower.com/wp-content/uploads/2026/07/RPLRESULTSJUNE2026 pdf), and on the Stock
Exchanges website at National Stock Exchange of India Limited (https://nsearchives nseindia com/corporate/
RTNPOWER_24072026144324_RPLRESULTSJUNE2026. pdf)
datalcorpfiling/AttachLive/379491{-6d77-4b0e-8ddT-b6879727e2¢8 pdf). The same can be accessed by scanning the

Scan the QR code to
view financial results
on stock exchange
website of BSE Limited

2026

& BSE Limited (https://www.bseindia.com/xmil-

For and on behalf of the
Board of Directors of
Rattanindia Power Limited
sd/-

Himanshu Mathur

Whole Time Director

DIN : 03077198

Place: New Delhi
Date: July 24, 2026
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